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IN THE CEZNTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

No. M.,A, 214 of 1997
0,A,0101 of 1997

Date of Order s 05,01, 2004,
Present : -Hoh‘ble Mr., Nityananda Prusty, Judicial Member

GOUTAM DAS AN: ORS.

VS,

1) Union of India service through the gecretary,

Ministry of Communication, Deptt. of Telecommunication,

sanchar Bhawan, NeW Delhi,

2) The Chief Gereral Manager, Ca}cutta Telephones, * '
BB HEEXRXPEXK XREBEXY omEa &g Telephone Bhawan,
Calcutta-~01,

3) The Area Manage}, Howrah, Calcutta Telephonss, 64,
Suburbkan Park Road, Howrah-6,

4) The Divisional gngineer, Howrah South, Calcutta
Telephones, 4, Dr.P,K, Baner jee:Road, Howrah-1,

For the Applicant ;iﬂgg;5sﬁﬁb~ghodu counsel
For the Respondents : Ms. U, Sanyal, counsel
ORDER

-

On consent of 1ld. counsel for both the partiss, this matter
is being taken up for hearing today,

2. Heard Mr. s.K,Ghosh, 1d. counsel for the applicant and Ms.
U, Sanyal, 1d, counsel for the official respondents.

3. Mr, chosh, 1ld. counsel for the applicant prays to withdraw
this case, with liberty to approach the appropriate forum for
redressal of the grievancesof the applicants, since the appli-
cants are presently working under BQS;N.L; as Group-'D*' employ=as
and no notificatiom has been issusd by the appropriaée authority
bringing B,8.NIL. under the jurisdiction of the Tribunal till
date. Ld. counsel for the respondents has no cbjection to the
above prayer made by the 1ld. counsel for the applicant. The

Mi;A, andi0,p, are accordingly dismissed as withdrawn,

4. However, since this Tribunal has no jurisdiction to entertain
the present M.,A., and 0.A,, the applicants are at liberty to
approach the appropriate forum for redressal of their grievances
in accordance with law, No order as to costs,

MEMBER (J)

AgSVS,





